
(d) Steps belD8 takeD to promote .aport 
of madoe products include promotion of 
praWD 'Armina for aqmentiDI production of 
cultured prawos, eocourapment of production 
of value .. added Items lite lOP (Individually 
Quick Frozen Shrimps). setlinl up of prawn 
baCCbcriel and measures for exploitatioa of 
deep sea fishery .-.oun:et. 

(T,.,lotloa) 

Settlatc ap of defeaee prodaetioa 
factorlel I. beck ..... areal 

• 539. SHIU DILBEP SINGH BHORIA : 
Will tbe Minister or DEFENCE be pleased 
to state: 

<a> whether Government propose to set 
up new factories for defence production in 
protected/reserved backward areas of the 
country; aDd 

(b) if so, some details thereof? 

THE MINISTER OF DEFENCE (SHRI 
V1SHWANATH PRATAP SINGH): <a) 
and (b). Decision 00 location of new factories 
for Defence Production is takoD by Govern-
ment baaed 00 strateaic and techno-economic 
consideratioDl, when ooed Irises. 

{English] 

Iodin oatJODals 18 Paid staDt Jaill 

.543. SHRI PRAKASH CHANDRA : 
SHRI SUBHASH Y ADAV : 

Will tbo Minister of EXTERNAL 
APF AIRS be pleased to atate : 

<a> the Bomber of Indian nationals who 
have bocD in Patiatani jails sioco JODI with-
out any trial; 

(b) whether cases were taten up with tbe 
Pakistan GoverDmcnt for tbeir release from 
jails; and 

(c) if so, the outcome tbereof' 

T8.8 MINISTElt OF STATE IN THS 
MINlSTI,Y Of BXtBlNAL AFFAIRS 

(SHal IC. NATWA& SINGH): (a) It··. 
atimated tbat tbere are 703 IDdia aadoaall 
iocludiol UDder trial. in PakiitaDi prilOoa 
coDvicted and tbose wbo beve completed tlleJr 
IODteocea. 

(b) and (c). Constant efforts are beiDa 
made to repatriate aU Indian prlsoDen from 
Pakistan. The Pakistan Oovernmeat baa beea 
requested to rrlease all Iodian cietaiDeel 
particularly those who have completed their 
sentences. 00 the 28th JuUU'J Ihil JOU'. 
seven Indian prison en were repatriated to 
IDdia from Pakistan . 

Lou of forelp exdlaaae from export 
clearuee of te. 

*544. SHRI R. P. DAS : 
SaRI HANNAN MOLLAH : 

Will the Minister of COMMERCE be 
pleased to state: 

(8) whether the Tea Board bas recentJ, 
issued clearance certificates (or the tea export 
iD'YolviDI Joss of foreiao escbUlc; 

(b) if so, the details in tbis reprd includ. 
iDa the justification for sucb export aDd clear-
ance; and 

(c) jf tbo export was allowed witbout 
sufficient justification, tbe action takeo qainlt 
tbose who bave beea held responsible for this 
Joss to the country ? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : <I> Toa Board 
docs Dot issue clearance ccrtificates for tea 
exports. 

(b) and (c). Do D9t arise" 

DeteDitJoD of foell.a 8."", ve.1I 
by Pakllta. 

·"4~. SHRI DHARAM PAL SINOH 
MALIK: Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to Ita te : 

<a> whether Oovcrnmeot's atteouOQ baa 
bocn drawn to tbe DOws .. itcm IppeariDa, ill the 
Indian Bxpreas dated II Marc:b. 1987 \\11 .. •. 
in jl bas been .ta~ t~t .lcv~ laeJU 64-.. 



ftUtls 'fie'" dotained on B March f 19a i for 
Illepd intrusion ioto Pakistan's exclusive 
lCOoomic zone in the Arabian Sca; 

(b) whether it is a (act tbat their catcb 
has also been confiscated by Pakistan; 

(t) ir so, what are the details of the inci-
dent; 

(d) whether any steps have been taken 
by Government of India for their release; 
and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTl:RNAL AFFAIRS 
(SHRJ EDUARDO FALEtRO): (a) Yes. Sir. 

(b) and (c) Precise deta:ls of the inci-
dent have not yet been furnished by the 
Oovernment of Pdkistao. 

(d) Government have sought full details 
of tbe incident from fhe Government of 
Pakistan and demanded tht.. release of the 
boats and fishermen. 

(e) Does not arise. 

Selection for laternatiooal Tourist 
C~Dtre 

*546. DR. G. S. RAJHANS : Will the 
Minister of TOURISl\-f be plca!!lcd to state: 

(a) the norms prescrthed for the ~cJec· 

tion of a particular pJace as International 
Tourist Centre; 

(b) tbe names of recognised Intern Iti0nal 
Touri&t Centres in Bihar; arid 

(c) tbe details thereof? 

THE MIN1STER OF TOURlSM 
(MUFTI MOHO. SYED) : (~) to (C). Thtre 
are no places specifically termed as Inter-
national Tourist Centres. 1'lfraMructure 
development at tourist centres is taken up in 
coo!ultation with the State Government con-
cerned keeping in view the particular require-
_ots of a centre. The Foeral criteria follow-

ed for 161eetiog a ceotre are fho historical. 
cuhural, rfJiaious and scenic importance and 
poteotial of the place from leisure, holiday, 
sports and adventure tourism point of view. 

Accordjna to F.ore;,D Tourjst Survey 
conducted on behalf of Ministry of Tourism 
in 1982·83 by the Indian Statistical Institute, 
Calcutta, centres in Bihar wbere forcian 
tourists stayed al least one niabt or more 
aro: 

Name of C.nt,. 

Patoa 

Gaya· Bodb .. )'. 
Raocbi 
Rajgir 

NaJanda 
Vaishali 

Oe\,elopment of sea belches iD ()rl •• 

*547. SHRI~1ATI JAYANTI PAT-
NAIK ; Will (be Minister of 10URJSM be 
pleased to state: 

(8) whether Government have received 
any proposal from Or;saa Government (or the 
development of sea beaches '0 the State; 

(b) jf so, their details; and 

lC) tbe amount earmarked for tbe pur-
pose? 

THE MINISTER Of TOURISM 
. (MUFTI MOHO SYED): (a) Ye~, Sir. 

(~) The State Government has submitted 
ph.·PO:'S ls for the development of the follow-
II g Sea Beaches in Orissa: 

Nome 0/ Scheme 

(i) Beacb Resort at Puri 

(R.I. in IDkhl) 
ESlima/~d COl' 

(Mohododhinivas) 49.00 

{ii} Beach Resort at Cbandi .. 
pur 35.63 

(iii) Beach Resort at Paradip 49.60 

(iv) B~b 'P.eaort at Gopalpur 49.60 


